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.A.b,tract 0.1 the Proceeding, o~ t1le Oouncil of the GO"~f'nor General of 
Indiu, a'sembled for the purpose of making Law, and Regulation. under 
thetprom.iot18 of the .A.cl of Pm":ament 24 & 25 ric., Gap. 67. . 

The Council met at Simla on Tbursday, the 18~h July 1879. 

PRESENT: 

His Excellenoy the Vioeroy and Governor General of India, G. U. S. I., 
p,.,riding. 

His Honour the Lieatenant-Governor of the Punjab. 
His Excellency the Comma.nder-in-Cbief, G. C. B., G. C. 8. I. 
The Hon'ble Sir John Stmchoj, x. c. S. I. 
The Hon'ble Sir Richard Temple, x. c. S. I. 
Major.General the Hon'ble H. W. Norman, c. B. 
The Hon'ble Arthur Hobhouse, Q. c. 
The Hon'ble E. C. Bayley, o. s. I. 
The Hon'ble B. E. Egerton. 

CHRISTIAN MARRIAGE BILL. 

The Hon'hie MR. HOBHousE moved that the Bill to consolidate and 
amend the law relating to the solemniz3tion in India of marriages of persons 
professing the Christian religion, as amended, be passed. 

TUB PRESIDENT observed that under section two the Bill, if passed, 
would come into force at once and repeal all prior legislation on the subject, 
and asked how would it be with a marriage solemnized to·morrow in lome 
remote part of India. by a. clergyman who knew nothing of the passage of this 
Bill P It might be desirable to alter section two 10 as to postpone the com. 
mencement of the measure (say) for three months. 

The Hon'ble Ma. HOBHou8B said that the Bill would make no method of 
marriage illegal which was legal before, and therefore that it was unnecessary 
to make the chauge suggested by the President. 

The motion was put and agreed to. 

BURMA SPIRIT DUTY BILL. 

The Hon'ble BIB. RICHARD TEliPLE Inoved that the Report of the Select 
Committee on the Bill for imposing a dllty on certain spirits manufactured 
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in British Burma, be taken into consideration. He said that the Committee 
had fixed the maximum duty leviable under the proposed Act at the highest 
rate at whioh a duty Oil like sl,irits would for the time being be levia.ble in 
any part of British India. 

They had also provided that the duty to be from time to time fixed under 
the Act should be notified in the local <?azette. 

I As it appeared that the Local Government had, si~ce 1st AprlI1872,.~ee~ 
levying duties in anticipation of the passing of this Act, the OOIQQlittee had 
legalized suoh levy and barred suits in respect thereof. 

Lastly, they had provided that the Act should come into force all. Pl18ling 
and not retrospecti vel,. 

The Motion was put and agreed to, 

The Hon'ble BJR RICHARD 'XElIPL:Q then. moved that the BiU as ameJ1de(\ 
be p:waed. 

The PRBSIDENT a!lkpd the Secretary whether, in accordanoe With the 
Beven~enth Rule for the Conduct of BtllIine88, the Bill and Statement of 
Objeots and Reason,,' had 'been pq.bUshed in the Vernacular b.nguage in' the 
official Gazette of British Burma P 

The SECRETARY said that he did not know. The Briti8k Burma Gruett(J 
was not received at Simla by the Legislative Department. 

The PRB8IDENT su~gested that the passage of the Bill should be post .. 
poned in order that enquiries on the subjeot might be made, 

The Bon'ble SIR RICHARD 'fBlIPLIl then asked leave to postpone h~ 
motion that the Bill as amended be passed. 

Leave was granted. 

SEPOY LUNATICS BILL. 

Major-General the Hon'bll! H. W. NORllAN introduced the Bill to p~ 
vide for the admission of Native military lunatics into Asylums, and moved 
that it be referred to a Select Oommittee with instructions to report in a month. 
He h,.d fully described the primary object of the Bill on his motion for 
leave to introduce it. He would now only add that the Bill oontained a olauae 
declaring tha.t all Native soldiers heretofore received into Lunatio AsylulDs 
~ould be deemed to have been received. in accordance with law; and as the 
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coat of Lunatic Asylums was now defrayed from Provincial Funds, the Bill 
further providpl that the expenses of military lunatics in any Asylum should 
be defray~ by the Paymaster of the Military Circle within which it was 
situated • • 

'Fhe Motion, was put and agreed to.-

PENAL CODE AMENDMENT BILL. 

Thfl Bon'ble MB.. HOBROU8E introduced the Bill to amend tho definition 
of C Coin' contained in the Indian Penal Code, and moved that it be referred 
~o a Seleot Committee with instructions to report in a month. At their last 
JDeeting he had sufficiently explained the necesllity for the Bill. 

The motion was put and agreed to. 

SINDH JURISDIC'IlON BILL. 

The Bon'ble MR. HOBHOU8E also introduced the Bill to amend Act No. V 
of 1872 (to ,'em{)f)e doubts (J8 to the Jurisdiction of the mgh Oourt of Bombay 
O1Jer the PrOf)ince of Sind"). and moved that it be referred to a Select Com-
mittee with instructions to report in a month. He had already explained the 
object of this measure. 

The Motion was put and agreed to. 

BURMA COURTS' ACT AMENDMENT BILL. 

The Hon'ble MB. BOBBOUSE also moved for leave to introduce a Dill to 
amend Act No. VII of 1872 (to consolidate and amend the law relating to the 
Oourts in Brit .. ", BllrmCJ). He said that this Bill was necc8Iitated by a 
mistake in tbe schedule to the Burma O:>urts' Act. Section eight of that A.ct 
gave the Court of the Dp,puty Commissioner, the Commissioner and the 
Judicial Commissioner power to hllar certain appeals CI where such appeal it 
allowed by law." But section twenty-three of Act XXIII of 1861 was the 
only law which allowed such appeals, and this section was repealed by the 
schedule and section five. Bence the need for the present Bill. 

'l'be Motion was put and agreed to. 

'RE-BIPORTATION OF GOODS (BURMA) HILt.. 

The Hon'ble SIR RICHARD TEHPLB moved for leave to introduce a Bill 
for regulating the re-importation into Britiah territor1 of gooda cleared at 
Rangoon for the telrif.ory of the King of Ava. He said that Aot IV of 
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1863. section one. authorised goods imported into Rangoon to be cleared at 
that port for the territory of the Kin~ of Ava on payment of a duty of one 
per cea.t. ael "alo1"6m. The present Bill was intended to authorise the re. 
importation into Briti.'1h territory of goods so cleared. on payment of the 
differ~nce between that duty and t"e duty to which they would have been· 
liable on first importation by soo. if cleared for home consumption. 

The Motion was put and agreed to. 

The following Select Committees were named: 

On the Bill to provide for the admission of Native milital'1lnnatics into-
Asylum •• -Hia Excellenoy the Oommander·in-Ohief, the Hon'ble Mesar s. 
Hobhouse and Egerton, and the Mo~er. 

On the Bill to amend' the definition of I Ooul ' contained in the Indian 
Fenal Code,-:the Hon'ble Mr. Bayley and the Mover., 

On the Bill to amend Act No. V of 1872 (to '.ON doub', CII 10,1~' 
jurisdiction oJ IAI Big'" COtWI oj Bombay rmer lAB Pf'oOitICe OJ 8indA)-th& 
Hob!ble Mr. Ba11ey and the Mover.' " ". . 

~ "," "' . '.~ '" ... ' ,. ',.".' 

The' OouUoU then 8djoumect till the 1st Angust 1879. 

'S III LA; J 
De 18tA Jul,l812. . 
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